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V. NALLASENAPATIIY
Member (Technical)

oltDER

CP No. 2321241-242lNCLT/MB/MAH/201 7

For havin8 both parties without preiudice to the rights and contentions of

the parties agreed for completion of pleadings, the Respondent side is directed to

file reply on or beforc -14.07.2017, rejoinder, if any, from the Petitioner side on or

before 2-1.07.20-17 with a direction to Respondent No. 2 to limit operating the Bank

account of the Company to meet its ordinary course of business.

For having both the parties agleed to complete the pleadings before next

date of hea n& list this matter for further hearing on 04.08.2017.

B.S.V. PRAKASH KUMAR
Member (Iudicial)
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